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Sir, 1 think I have practically cover-
ed all the important points

8Bhri Dajl (Indore): Having spoken
in English and Hindi, he must speak
in some other third language now!

Shri Bhakt Drashan; I have done
my duty and I hope the House will
support this motion moved by me.

Mr. Deputy-Speaker: The question

is:

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the
Joint Committee of the Houses on
the Bill to establish and incorpo-
rate a university in Delhi, made in
the motion adopted by Rajya
Sabha at ita sitting held on the
1st Septembpr, 19656 and com-
municated to this House on the
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3rd September, 19685 and resolves
that the following 20 members of
Lok Sabha be nominated to serve
on the said Joint Committee,,
namely: —

Shri B. Anjanappa, Shri Frank
Anthony, Choudhury Brahm
Parkash, Shrimati Kamala Chau-
dhuri, Raja P, C. Deo Bhanj, Shri
Shiv Charan Gupta, Shri Hem
Barua, Pandit Jwala Prasad
Joyotishi, Shri Lahri Singh, Bhri
Bakar Ali  Mirza, Shri F. H.
Mohain, Shri H. N. Mukerjee,
Shri V. T, Patel, Shri N. G
Ranga, Shrimati Renuka Ray,
Shrimati Jayaben Shah, Shri M.
P. Swamy, Shri Amar Nath
Vidyalankar, Shri Bhishma Pra-
sad Yadava, and Shri Bhakt Dar-
shan."

The motion was adopted,

129 hrs,

INDIAN WORKS OF DEFENCE
(AMENDMENT) BILL

The Deputy Minisier in the Minis-
try of Defence (Dr. D. 8§ Raju): Sir
I beg to move:

“That the Bill further to amend
the Indian Works of Defence Act,
1903, be taken into considera-
tion.”

As the House iz aware, there are
so many defence installations in the
country belonging to the army, navy
and air force and it is very neces-
sary that in certain areas adjoining
these defence works and installations,
should be given protection from the
security poing of view and for other
reasons. So, the original Act of 1909
provides for imposing certain restric-
tions on the enjoyment of these lands
by their owners and also for paying
some compensation to them.

I have come forward with this
amending Bill because the original
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Act does not apply to the whole of
India. It does not apply to areas
which were formerly Part B States.
Part B States were originally princely
States and so this Act could not
apply to them. Since 1st November,
1956, Part B States have been abo-
lished and integrated into India. But
the mere fact of this integration does
not enable this Act to be applied to
those areas. It requires an amend-
ment of the original Act. That is the
simple object of this Bill. There is
no controversy or complication about
it and I hope the House will have no
objection to passing this Bill.

Indian Works

Mr. Deputy-Speaker: Motion moved;

“That the Bill further to amend
the Indian Works of Defence Act,
1903, be taken into considera-
tion.”

Dr. Melkote (Hyderabad): I rise
to support this Bill. In the interests
of defence, particularly at this junc-
ture, it is absolutely necessary that
this kind of protection is extended to
all areas, including former Part B
States. I belong to a former Part B
State and in 1961-62 in Hyderabad
the Defence Ministry get up an instal-
lation for the production of electro-
nic equipment. That was an area
which belonged to private parties
before that., In the centre of that
area, there is a mosque. We are a
secular State and round about that
mosque, numerous muslims used to
go there to offer prayers. This mos-
que is situated at the centre of the
unit and the Muslims are prevented
from going there for saying prayera
Sir, if in the interest of defence it is
necessary to prohibit any of these
people from getting in there—a mos-
que cannot be desecrated. a mosque
cannot be pulled down and people
must be given the opportunity to go
and say their prayers therc—some-
how or the other in spite of my con-
tinously making representations with
regard to this during the last for or
five years this fact has not been ade-
quately dealt with and the Muslims
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in that area are not very happy about
it—my one suggestion is, why uot
keep that mosque as it is and right
across, on the other side of the road,
possibly, slightly removed from the
defence installation—nobody  will
object to your prolecting the defence
installations—construct another mos-
que so that the people may be able to
go and say their prayers there? More
than prayers, the Muslims are in the
habit of taking their dead bodics
there before they are buricd. There-
fore, a mosque has a particular im-
portance. Each mosque has got its
own particular adherence. Many do
not know this. Many fecl that any
Muslim can go anq say his prayers in
any mosque, There are numerous mos-
ques round about, no doubt, but Mus-~
lims go to a particular mosque only
and not to all the mosques round
about thcre. There are certain sec-
tions of Muslims in this particular
area who originally belonged to that
State. These people should not be
denied the opportunity of saying their
prayers,

Now that thig Bill is before the
House, I thought I should personally
bring this to the notice of the Minis-
ter, that while such kind of protection
for defence installations is absolutely
necessary—nobody questiong that, not
even the Muslims of that locality—
opportunity must be given to the
Muslims to say their prayers by get-
ting another mosque constructed right
across the road. This is the only sug-
gestion I wanted to make. Qursg is a se-
culur State and at this juncture if along
with protecting our defence instal-
Jations we go ahead and do this work
the Muslims in that area, not only the
Muslim~ in that arca but the Muslims
in the whole of India, will welcome
it and they will feel that their inter-
ests are safeguarded and protected.
1 hope the Minister will investigate
into this and sce what can be done in
the matter.

8hri K. L. More (Hatkanangle);
Mr. Deputy-Speaker, Sir, I rise .0
welcome this e. This e
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[8hri K. L. More)

iz a simple but a most important sne.
It is aiso of a non-con roversisl
nature. The Bill geeks to amend {he
Act 20 as to make its provisions appli-
cable to the whole of India including
the arcas to which it does not extend
al present.

Sr, as is given in the Statement of
Objects and Reasons and as it has
been explained by the hon. Minister,
the object of this Bill is to provide
for :he imposition of cerlain restric-
tions upon the use of and enjoyment
of land in the vicinity of works of
defence so as {o keep such lang free
from buildings and other obstructions,
As we are all aware, the defence of
our nation is the most important one
and, therefore, there is a great need
for protection and development of
works of defence in our country.
Therefore, whatever is needed to
guard and develop works of defence
must be wholeheartedly helped and
encouraged.

1 congratulate the hon. Minister for
Lringing this measure, this most
important measure, and I support this
Bill,

Shri Shree Narayan Das (Dar-
bhanga): Mr. Deputy-Speaker, there
iz nothing in this Indian Works of
Defence (Amendment) Bill, 1865,
which can be objected to by anybody.
But I would like {0 draw the atten-
tion of the hon. Minister to one thing.
The name of the original Act was given
by the British Government. The Indian
Works of Def Act was p d in
1903 when the British Government
was here. Now all the defence works
in our country will be for our own
nation. At the time when the British
Government was here, they might
have ronstructed some of their own
defence works here because we were
under their domination. Twould, there-
fore, suggest that the word 'Indian”
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Then, Sir, it was in 1057 that we
abolished all Part B States and thcy
were integraled in our own country.
After that there were no Part A,
Part B or Part C States. It is now
after nearly nine years that the Gov-
e'nment has awaken to bring forward
this amendment. This shows that we
are not quite alert. At least the
Ministry of Defence should have con-
sidered this question earlier because
the works of Defence Ministry are
spread throughout the country in
what were called Part A, Part B and
Pary C States. Therefore, this amend-
ment should have come earlier, This
shows that there is some sort of neg-
lect on the part of the Government,
and we do not review the various
provisions of the Acts that are in
force and change them in the light of
certain changes or certain new deve-
lopments in the country. I would,
therefore, appeal to the Government
that in future it should not be like
this. Ewvery Ministry should review
the various provisions of the Acts that
are prevalent and that are being
adminis‘ereq by the various Minis-
tries with a view to bring them up-to-
date in line with the changes or new
developments that have taken place
after those Acts were passed.

Sir, 1 have nothing more to say.
This is a very important Bill that has
been brought before the House. Every
measure should be taken to safeguard
our defence works that are spread
all over the country, and the lands
in the neighbourhood of those works
should be kept in such a condition
that there should be no obstructions
to our defence activities,

With these words, I suggest that
the earliest opportunity may be taken
to change the nomenclature of the
Act so that it may be brought up-to-
date.

Shri Himatsingka (Gooda): Sir, T

ghou'd now be omitted and the simpl
name of the Act should be The Works
of Defence Act.

pport the ext of this Act to
Part B States and I take it, as it is
provided, it will extend to the whole
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of India which includes Jammu and
Kashmir also.

As regards the suggestion made by
my”hon. friend, Shri Shree Naravan
Das, T feel the word ‘Indian’ <hould
be dropped, because that has been
followed in almost all the statutes that
have been amended from time to
time and there should be no objec-
tion. Works of Defence Act should
be the name and that should be kept
henceforward, The provisions are
very urgently necessary because now,
especially because of the present con-
ditions in the country, that Govern-
men* should have the power to
impose restrictions on the use of
places near about works of defence.
Therefore, we wholeheartedly support
this measure.

ot g o fag (F7aT) ¢ Fareaw
REET, & Mo A H1 FIIAIT F7aT §
fir a7 ag famramt ey & ot f7 37 £
TEAT F TR HH W qEAT ATIvIEAT &
By FAT AT qE A F=AAT | FW AT
wifas ud #1 qrd , S ) T 8
WA #Y A # | W A ey
®Y e & gl A A gy A
¥ faieT qr srardiE w7 ) W
#rr @ a9 %) 7Ry ¥ fr fafad
ufar ¥ o727 g% Fwf 9T Far S a9
o wzi g Ag A garh d At
a7 o w10 A 73T FrAT WO A Y
g afex & A egm e Az gz 3o o
A § ) g fam e & 97 oA
gz sar Wifey av | w@ W Ay §
a3 AT T W T W
az 4g7 weeT ¥ I fear &
Sfwa ag I e e § v iy
fr a0 ¥ AT w9 17 I fafael
wip fedawrd awmea s feew
ag fadig T fr ag A7 Fm, @7 T
&Y, 7% 3 g6, v A e AT
ow ¥ AT I W ¥ fedew w1 vy
.4
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Shri Subbaraman (Madurai): Mr.
Deputy-Speaker, Sir, the amendment
that has been brought to extend the
provisions of the Act to Part B States
also, Tt should, ns an hon, friend
pointed out just befors wne, have been
brought before the House long ago.
Even when a factory or an educational
institution is built we find ordinarily
that shops and even houses are cons-
tructed by people round about them.
In course of time, they become very
crowdy and slums. They have tg be
control'ed even for personal purposes.
Such being the case it is all the more
necessary to control the vicinity and
surroundingg of places where works
of defence are situated, It is  quite
necessary that the surroundings of
such places should be controlled  so
that there is no harm done to defence
works and no inconvenience i caused
o them. Therefore, I support this
amendment,

wh g0 firo o femt (marorrer) 1 9=
0 WEEW, WE T ¥ A1 oG 7 &Y
a7 & va fam w1 v & oo gt oo
*Y amvi ¥an g W wW WA faear
fanfor-wrd (Hwiesr) fagas o1 s
AT g 1w oAy wiim ad feed
e |17 SWHTT AT WA w1 e ww
2, wifirsr & ot @ o T 8
wfar  ag IgT  HEw W &,
i wwfar & e e oA E
wifE v § frmr & ez dw maedy g
& ars sfzar

TF A 1903 T TEA  OF &t
t2zg 97 A A g ar ) yfey
TENY @57 FETA A7 | q TOUT A TR
TF wErTR e Wik ¥ gafan ag
afrwr wrd aff grar ar
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fore & seft wgieg £ qurd zar 7 W
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Shri Indrajlit Gupta (Calcutta South
West): Mr, Deputy-Speaker, Sir, I

pport this amend to the Act
which iz a very old Act of 1903. There
can be no quarrel with the purpose of
this Bill ang it is certainly very ne-
cessary in time of an emergency
such as the present one that the de-
fence authorities should have the
right and the freedom to impose res-
trictions or to control the use of cer-
tain lands which may be essential
from the point of view of defence.
But there is one point which T would
like to bring to the notice of the hon
Minister which is more regarding the
actual use of these powers and the
implementation of this Act,

8ir, it says in the Statement of Ob-
jects and Reasons here that this is for
restriction on the use and enjoyment
of land in order that such land may
be kept free from buildings and other
obstructions. As my hon. friend over
there, as far as T understood him, has
also raised the point, if on such land
which is required there are already
certain buildings or constructions
which may be places of religous wor-
ship and so on, naturally we take it
that the defence authorities will strive
their utmost to see that as far as
possib'e these are not disturbed; or,
if they have to be, then of course the
original Act itself provides for pay-
‘ment of compensation and so on. But

of Defence
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1 know of an instance which, I think,
is known to the hon. Minister also,

For example, there are certain lands
which the defence authorities have
required for their own purposes in
the vicinity of certain other defence
installations, particularly in the eas-
tern region of the country, where it is
found that those lands which had
been lying unutilised or waste for &
long time have in the mean time been
occupied by a large number of these
refugees who have been coming from
East Pakistan for 10 or 12 years past
In many places it is found that they
are all bona fide registered refugees
but they have all come and orignally
squatted on such lands and then gra-
dually in course of time have built
some rough and ready constructions.
A sort of refugee colonies have grown
up there.

In recent years there have been a
number of occasions when this ques-
tion arose that these lands were re-
quired by the defence guthorities and
they simply issued a notice to the re-
fugees there saying that they should
i diately vacate within a period of
a week or ten days—something like
that—and that if they failed to com-
ply with that order, they would fore-
cibly be evicted. In cases like that
what happens, 1 do not know. Although
here it i stated that compensation
will be paid, in this particular instance
I remember well, when we ap-
proached the defence authorities they
said, “It has nothing to do with us;
vou cap o to the State Government
and see if they are prepared to make
any arrangements for these refugees;
but we want the land, we are not
concerned with these people”, When
we went to the State Government, the
State Government also said, “Tt is not
our responsibility; we cannot provide
any -lternative place for these people
or provide any compensation for them
and so on: o better go to the Cen-
tral Ministry of Rehabilitation”.

In this way a great number of difi-
culties arose where there was no
clearcut procedure known to the affec-
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ted people as to how they were to
get compensation or how were to
be given any kind of alternative sites
where they could go and live with
their families—they had been living
‘there for 10 or 12 years at a stretch,
I have to admit, with some gratitude,

that b the Def Mini and
the Deputy Defence Minister took
some sympathetic attitude in  these
cases every time we brought it to
their notice, they agreed to extend
the time so that these poor people

could get some reasonable opportu-
nity to iry to make alternative ar-
rangements before the land was taken
over. But that was done as & spe-
cial concession pot in keeping actually
with the provisions of this Act.

Therefore I just want to bring this
to the notice of the hon. Minister. Not
only in the case of bona fide refugees,
who are a particular class of afflicted
people and who are suffering for no
fault of their own, but also in other
case; where there may be bona flde
occupants of the land in the sense that
they have been there for a very long
time—they may have  constructed
buildings and houses—in the actual
administration of these powers, |1
hope, the defence authorities will
adopt a sympathetic attitude Though
nobody questions that priority must
be given to def requir
particularly at a time like this, never-
theless in the actual administration of
these powers, 1 hope, they will adopt
a patient and sympathetic attitude
wherever necessary and see to it that
both the purposes can be served;
that is to say, the lands can
also be put to the use for
which they are required and,
at the same time, if there are bona-
fide occupantg or settlers there for
whom some alternative arrangements
can be made or compensation can be
paid, their casey should be given the
fullest consideration before the
powers are exercised Sometimes be-
cause local officers tend to be a little
hasty and impatient or move in rather
bureaucratic ways, it would be good
if certain instructions were given that
in these matters a little more humane
attitude iz taken,
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§ ofp Famr foarai &1 907 &1 §
g% qoa  gurigen fawar <l
Ig g ¥ 41, QA A, dw Ay
TF CATC H WEHAT AT

& X zmrg v gwre @7t g6 feami
Wy o ¥ wre & fory ot g 31w ey
 EH 3T oW aem g ! ae a9
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wew ¥ fe $2 ® A 10-15 7w
fedig & fay fold 0 § 991 & & o1,
dtT o7 AT, ST AT w9 g g1 T
& S W wex dEe Hifwy | ome A
frazt w1 W 7t @ wfyy, fag
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ot o g3 gFft Tfgd | o % W
& o o w1 7wgw v g

Shri  Gaori  Shankar  Kakkar
(Fatehpur). Mr, Deputy-Speaker, Sir
my first suggestion is that the word
‘Indian’, as has been suggested by my
friends, Shri Shree MNarayan Das, be
deleted from this Bill. 1In 1803, when
the British regime was there, there
1423 (Al) LSD.—8.
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were severa]l dominions under the
Brilish regime and, therefore, in every
enactment which was undertaken, the
word ‘Indian’ was inserted, But now,
after 15th August, 1947, when we are
an indepenendent country, it does not
befit well to continue to have the word
‘Indian’ in this Bill which was insert-
ed by the British regime. It is a very
non-controversial amendment gnd the
word ‘Indian' be deleted. That is my
frst point.

18 hra

My second point is this, With regard
to the provisions of this Bill, T am
in agreement with the Defence Minis-
ter that keeping in view the urgency
of the Defence in this country, it is
very proper to extend it to Part B
States, But keeping in view the fact
that Defence is primarily a department
where there is absolutely no question
of any religion, creed or caste and that
the masses are allowed to have im-
mense faith and unshaken confldence
in Defence, I suggest that there should
be a specla] provislon for the imme-
diate payment of compensation and
that it should not be kept at par with
other enactments relating to land ae-
quisition, My suggestion is that if any
land is required to be acquired for
defence purposes, there should be =
special provision for the immediate
disposal of the claim and the immedi-
ate payment the compensation so
that the unshaken confidence amongst
the people towards the defence should
be allowed to remain unshaken. So, 1
request that there should be a special
provision and that it should not be
kept at par with other departments of
the Government in the matter of

quisition pr di which are
generally delayed for years together
and no compensation is paid and no
speedy disposal of the claim iz done.

With thess observations, 1 support
the Bill which has been brought be-
fore the House.

oft g wx wwww (3Tw)
Ierw wgrEw, A fawr qEw ¥ AR
s §, & 39 &1 @vm osTn §
LA
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arr #1 qfcfeqfagt % g0 @ 7t v
ke & 6 g% v 2w § ouTer ¥ saran
sfomr-gares & FrAm &g
AT ar s SR A, aa 9T F
foq wdfta ¥Ar g wwd g &
Y g ¥ & ag sy A g fw
W % & fow o7 w1§ i o S

&, o 78 2mar wfzd 5 =w ¥ e

FVAHTT Saiad 31 & W 78 a4
Rt §-ag W ITHE Y T AT
ag wraww § & 5o wdw #1 fm #¥
T gu gmfay e 51 ogfew
dgr faerm ifgn, anfe o7 § @@ art
¥ wEdT wY wrEAT A d2m g

' & X fe goRre ¥ 9 gat
wi & fodr forw wra & sofid &t §,
T AT IO T, et T
g savar duv wwrar § 0 & g g
fis g fifr g wreew & 7 wward wn
fs, FTowTl &1 I ¥ FT 3T w1 A
Wiz T fam a@, oy T # Ew
o ¥ dar 7 faw

# A agr oF wga & fad da
fos o, & st & 0 § wwawrd
W&o W ¥ wow gy wrEw wwsr
¢ f& o7 B adt & fa fndt gut =g
qT st €Y ard, wifE ag swifae
fewg T adadi & gra # darwr AT
& @ 37 w1 A farpar AR AN
Y & g & ws A wOany § o gowT
W Uy s;IEqT FIAT AT v 9@ a®
FIWETU ¥ ®15 A4, At qg e
o B 97 I F &dfr w3 & fan
x5t 3, arfe & o ofred T=-
T4 FT qET FL FF AT IT 1 79
Qe i ¥ Ifam A 9@
F o s ot sqr Tar W =Ry
f& 97 wreer w5t F SR T T
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& ard, ¥qife I wawn & 99 61 w6
¥ s 93m, afew wE ITane
ECic il (o

JAETAF & GF, T H9 § A7 Faw
ot e o Wy, o qwdT g, w2 T
FTET JeTEA ALY EIT &, @1 A% 97
IRAR e @ 1 grgrn g e
WAt # g gy v e
iy W 3 gud 6 39 7 A d e
g ok g el § AT g, o fF g
o ot @Y, at fer s &1 39
¥ =3 3% fry nfgd 1 w9 Y mqw
g fe 39 saw gy miwgEe &
T § am  oifaardz § o w6
fer o aear far @3 @ & oy w9
afare o7 dsmfya wifs @ & s
WT WY TE AT I AT wary
sy fvar 1 FORT A 99 A T
AT ITHFH g m, Afew T
wTvRT w1 3w @ ¥ Gar ad faa,
forg & ®roor 37 A & agE QA
LMl

¥ o qravwgwar sg A F & fw
FTRETT F1 AT WA F w8 T
e afgd, ofs m s i qu A
&1 T F W FF IT A AT A
ey wifgr WIT 99 #1793 4% frey
Tfgd, fog & 39 & oy & wrf fAz
g

Shri M. L, Jadhav (Malegaon): I
rise to support the measure that is be-
fore the House. I would, however,
like to make certain suggestions while
supporting the measure.

In the Nasik district there Is an
artillery school and some seventeen
villages have been acquired for that
school. But I find that the approach
of certain villages, which have not
been acquired, to Nasik, Deolalj and
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other areas is very difficult because
the roads are blocked. I suggest that
wherever there is acquisition and in
the process the roads of the villages
which are not acquired for defence
purposes are blocked, some alternative
roads or gome alternative gite should
be given, so that the villagers can
have good and easy approach roads. In
a number of cases we find that the
revenue authorities point out this fact
to the Defence authorities, but many a
time they do not take proper or early
steps to sce that the grievances of
these people, which are genuine, are
redressed. A similar thing has hap-
pened in the case of the MIG pro-
ject in Nasik district. The approach
roads in some of the villages from
which lands have not been acquired
and where State transport buses were
running, have now been closed be-
cause the area has been acquired for
a MIG site. I have no objection to
the area being acquired, but my only
contention is that, while acquiring the
area for defence purposes, the Defence
authorities should see that the people
of the villages where roads connecting
the nationa]l highways exist, are not
in any way inconvenienced. They
should see that the communications
and roads for the Defence project are
laid in such a way that the villagers
are not inconvenienced,

Year before last there wag a case
where certain villagers were asked to
leave their village at about 7 in the
morning and return to the village
only in the night by 8 p.m. since some
long-range weap were to operat
in that area. [ have no objection to
the villagers being asked to leave the
village, but I point out that, when they
were asked to leave the village in the
rainy season from morning till night
and were asked to go to some ten or
twelve miles away, no shelters were
provided for them. Where will these
men, women, children and sick ladies
go it no shelter is provided? I told
the District Magistrate that something
should be done. 1 can understand
that Defence should receive every
priority and that their needs should be
served. But the Defence authorities
should at least see that gome tempo-
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rary sheds, temporary shelters, are
provided for these people, Buy to
my knowledge, nothing was provided
and it was a very great hardship for
the villagers to leave the village, with
all their children and cattle, early in
the morning and return in the night.
People had to suffer. In such cases I
fee| that the Defence authorities
should sec that no hardship is caused
to the people, With these observa-
tions, I support the measure that is
before the House,

Shri C. K. Bhattacharyya (Ruiganj):
I shall make only a few observations
about the two suggestions that have
been made, one about the nomencla-
ture of the Bill and the other about
the scope of its application. Regard-
ing the scope of its application, the
Statement of Objects and Reasons
says:

“It is, therefore, proposed o
amend the Act so as to mace Its
provisions applicable to the whole
of India, including the areas o
which it does not at present ex-
tend.”

Because it has been the usuul trend in
our legislations to put that particular
phrase “except Jammu & Kashmir"”,
1 will request the hon. Member to
moke it clear that that particular
phrase has no place In this amend-
ment. In fact, it extends to the
whole of India, including the areas re-
presented not only by the old Part B
States but also by the present Jammu
& Kashmir State, That is number
one.

My second point is in regard to the
nomenclature of the Biil , A sugges-
tion has been made that this Bill
should be simply called the “Works
of Defence Bill". If we go through
the list of enactments that we have
pessed and Central legislatures have
passed, we find three designations of
an all-India type; one is All-India
Act, the other designation iz Indian
Act, and the third designation is na-
tional Act, These are the three types
of designations spplied to the all-India
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Actg that the Central legisiatures have
passed. So, in taking up this question
of designation, 1 believe that we
ought to take it up in a comprehensive
way so that the entire list of enact-
ments may be studied and the same
principles may be adopted and accept-
ted in designating Acts of an all-
India application, I am making this
suggestion not only with regard to
this Act but with regard to the other
Acts also.

Dr. D. B, Raju: I would like to ex-
press my thanks for the whole hearted
support which hon. Members have
given to this amending Bill. I am glad
that they have appreciated the spirit
underlying this amending Bill. While
supporting this Bill, hon. Members
have made a few very good sugges-
tions,

Dr. Melkote has made a reference
to one mosque in Hyderabad. This
fact was brought to my notice also by
the Home Mihister of Hyderabd, and
1 am sure that sympathetic considera~
tion would be given and a reasonable
settlement of this problem would be
found soon,

Some hon. Members have asked
why this Bill had not been brought
forward earlier. Although the prin-
cely States had been amalgamated in
1856, since that year occasionally we
had issued some legal notifications
hoping that they would be adequate

the purpose, but our Law Ministry
has advised us that such legal notifi-
cations are not valid in law, and that
an amending Bill should be brought
forward in Parliament. That is the
reason why this Bill has been brought
forward after some delay.

8hri C. K. Bhattacharyya hag raised
the question about the inclusion of
Jammu and Kashmir, I might tell
him that this Act would apply now to
the Jammu and Kashmir State also.

Bhri Indrajit Gupta ang a few
otherg had raisedq a point about the
difficulties experienced by some of
the villagers when they were asked
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to vacate those areas. This amend-
ing Bij] refers only to certain areas
which are adjoining the existing
structures such as installations and
other things. It does not refer to
lands or agricultural lands which
are away from those installations.
Although it is an important point
which hon. Memberg have raised, I
would submit that that point is not
very relevant. But every sympathe-
tic consideration will be given and
all reasonable fmeasures will be
taken to see that the villagers are
not harassed or inconvenienced in

any way,

As soon as we demarcate these
areag and issue a notification, it js up
to the State Government to take the
necessary action. I know that there
are some illegal occupations ground
thege areas, and there has been some
trouble and some headache due to
that for us, but it Is up to the State
Governments to see that those loca-
lities are vacated.

So far as compensation is concern-
ed hon, Members have said that there
is a lot of delay in giving compensa-
tion to the owenrs. But actually the
delay i3 not due to us. The amount
or quantum of compensation has to
be decided by the civil authorities.

Bhri Daji (Indore): BEven after
the quantum has been decided there
have been many cases which I my-
self have hag occasion to point out,
where the person had to go from
pillar to post ang nobody In the
Defence Ministry seemed to be pay-
ing the money at all. For seven
years cases have been pending. even
when the quantum of compersation
has been decided,

Dr. D S. Raju: Whenever
case; are brought to our notice .

such

Shri Daji: That is no excuse. Why
should such a thing happen at all?
When the compensation has been
decideg upon, why shouly the
amount not flow  automatically
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through the gystem in the Defence
Ministry?

Dr. Iv. S. Raju: This fact will be
remembered. But the civil authori-
ties have got to decide the quantum
of compengation, There is actually
some delay at that level. And there
are generally appealy against the
quantum of compensation also, That
is another factor causing delay. But
whatever that may be, whenever
these things are brought to gur no-
tice, we always take very quick and
very sympathetic action. There is
nothing more for me to zay in regard
o this,

This measure is a very important
gne. As I have said, we are only
making an amendment to include the
areas which formerly belonged to
the princely States, The other
points which have been raiseq are
not very relevant {o this Bill. But I
shall remember those guggestions
ang give effect ¢o them as ang when
the need ariges to do so.

I would request hon. Memberg to
pass this Bill.

Mr. Deputy-Speaker: The ques-
tion 1s: ’

“That the Bil] further to
amend the Indian Works of
Defence Act, 1803, be taken intg
consideration™.

The motion was adopted,

Mr. Deputy-Speaker: I shall

put the clauses Lo vote.

now

The question ig:

“That clauses 1 and 2. the En-
actint Formuls a=4  the Title
stand part of the Bill",

The motion wag adopted.

Ciguses 1 and 2, the Enocting Formula
and the Title were addeq to the Bill

Dr. D. 8, Raju: I beg to move:
“That the Bill be passed”

Mr. Deputy-Spesker: THe question is:
“That the Bill be passed”.

The motion was adopted.

2317 hre,

JUDGES (INQUIRY) BILL—conid

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Hap):
On behalf of Shri Hathi, 1 beg tq
move:;

“That the Bill to regulate the
procedure for the investigation
and proof of the misbehaviour
or incapacity of g Judge of the
SBupreme Court or of a High
Court and for the presentation
of an address by Parliament to
the President, be taken into con-
gideration.”.

Article 124 (4) of the Congtity-
tion provides that:

“A Judge of the Supreme Court
shal] not be removed from his
office except by an order of the
President passed after an ad-
dregs by each House of Parlia-
ment supported by a majority of
the total membership of the
House and by a majority of not
less than two-thirds of the mem-
bers of that House present and
voting has been preseated to the
President in the same gesgsion for
such removal on the ground ot
proved misbehaviour or incapa-
city.”.

Article 124(5) provideg that:

“Parliament may by law re
gulat: the procedure for the pre-
sentation of an addresg ang for
the investivation and proop of
the mishehvaiour or ineapacily
of a Judge under clavse (4). ...."

The above provisions gre a'so appli-
cable ta a High Court jud-e under
proviso (b) to article 217 (1) rcad
with article 218 of the Comstitution.

The present Bil! geeks to lay down
the procedure for the investigation



